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the hon. Members. I would like to assure 
Prof. Malhotra and other hon. Members that 
the issues which they have raised would 
receive my most earnest consideration and 
that when we discuss the Finance Bill that 
will be the stage at which these changes 
would be considered. 

SHRI S. S. SURJEWALA: What about 

urea price? 

SHRI YASHWANT SINHA: The urea 

price has already been rolled back by SO 

percent. If you have a little more patience, I 

would like to assure you that we will take 

more steps to help the farmers. 

DR. BIPLAB DASGUPTA: What about 

the decline in the value of rupee? 

SHRI YASHWANT SINHA: Sir, so far as 

value of rupee is concerned, we had discussed 

this issue for about half-an-hour when this 

question came up here. If the House wishes to 

discuss it, I am prepared. Let me assure the 

hon. Members that there is absolutely no 

cause for worry. We are taking all possible 

steps to see that there is no speculative attack 

on the Indian rupee. 

AN HON. MEMBER: What about the 

housing scheme? (Interruptions). 

RECOMMENDATIONS        OF        THE 

BUSINESS ADVISORY COMMITTEE 

MR. CHAIRMAN: Mr. Minister, do you 

want to say something? (Interruptions). 

I have to inform the Members that the 

Business Advisory Committee in its meeting 

held today, the 11th June, 1998, allotted two 

hours and thirty minutes for the Statutory 

Resolution seeking disapproval of the 

Electricity Regulatory Commission 

Ordinance, 1988 and considering and passing 

of the Electricity Regulatory Commission 

Bill, 1998. Both the things would be 

discussed together. 

Now it is 1.50 p.m. I adjourn the House for 

one hour on the basis of the watch to my 

right, not to my left. 

The House then adjourned'for lunch at 

fifty minutes past one of the clock. 

The House reassembled after lunch at fifty 

six minutes past two of the clock, 

The     Vicc-Chairman     (Shri    John    F. 

Fernandes) in the Chair. 

SHORT DURATION DISCUSSION 

Alarming Deterioration in Power and 

Water Supply Situation in the country 

THE VICE-CHAIRMAN (SHRI JOHN F. 

FERNANDES): Now we will take up the 

Short Duration Discussion. Shri S. B. 

Chavan. 

SHRI S. B. CHAVAN (Maharashtra): Mr. 

Vice-Chairman, Sir, I am raising this 

discussion on a very important topic which is 

ultimately going to have a bearing on the 

Ninth Five Year Plan proposals. It, was, in 

fact, a great shock to us that even the Ninth 

Five Year Plan does not seem to have been 

even thought of. Some proposals were 

prepared by the previous Government but now 

the present Government says that the Ninth 

Plan is still on the anvil. They have to make 

up their minds and see that they are able to 

finalise this thing. The whole power sector has 

suffered because of the fact that the Eighth 

Plan proposals and the Eighth Plan targets 

were not achieved at all. The previous target 

was 40,000 megawatt which was brought 

down to 30,000 megawatt. The actual 

achievement according to my information — I 

have got the Report of the Standing 

Committee on Energy with me, this Report 

has come after full consultation with the 

Ministry concerned and they say is not more 

than 16,000 megawatts. 

So even on the revised target that was fixed 

for the Eighth Five Year Plan, the Report 

clearly says that you have not been able to 

achieve even that figure. So, my request will 

be, once we consider the Ninth Five Year 

Plan proposals as they 
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arc, that will also provide an opportunity if 

things arc not according to the schedule. It 

might be that at the midterm appraisal of the 

Plan we should be in a position to apply some 

corrective measures and sec that the targets 

which have been revised or kept arc 

achievable. If they arc not achievable, 

certainly we will be able to correct the same. 

The Power Ministry has not been able to 

provide adequate funds. It is a very strange 

thing that it is a lopsided kind of planning 

where they provide for generation of power. 

But at the same time, they do not provide 

enough for transmission and distribution and 

system improvement. If this is not there I do 

not know what will happen. Transformer 

capacity also should be properly looked into 

so that it is a full planning and as soon as 

power is generated we should be in a position 

to distribute power to all those who arc in the 

requirement of the whole thing. I have not 

been able to quite understand why the plant 

load factor which is one of the sources from 

which instead of having a new generating 

capacity you can add to the availability of 

power.  

3.00 P.M. 

If you look at page 4 of the Standing 

Committee's report, you will find that figures 

have been given and they have shown in clear 

terms what the plant load factor is and how 

much they have been able to achieve. Now, 

here they have given the thermal plant load 

factor. Northern Region: In 1992-93, it is 

62%; in 1993-94 64%; in 1994-95 59.1%; in 

1995-96 62%; in 1996 62%. Similarly, they 

have given the figures for the Western 

Region and the Southern Region. But the 

shortfall seems to be both, in the Eastern 

Region and in the North Eastern Region. In 

the Eastern Region, from 39% they have just 

been able to go up to 41.7%. In the North-

Eastern Region it is the lowest. From 24% 

they could go up to 27% only. Both in the 

Eastern and in the North Eastern sector, it is 

really very low. Surprisingly, 

 even with this capacity, the Ministry has 

stated that on an average there is surplus 

power of 1600 MW during the off-peak 

period and 1000 MW during the peak period 

in the Eastern Region, but because of lack of 

transmission capacity they have not been able 

to utilise it where the power requirement is 

very high and especially in some of these 

nearby States where there has been a shortage 

in the peak capacity as well as off-peak 

capacity. But they have not been able to tell 

us why transmission has not been provided 

for. That is why you have to look at these 

figures. Again, we will also find that both, in 

the Central Sector and the State sector there is 

great disparity. If you look at page 3 of this 

report, you will find the plant load factor. I 

will read it. In 1992-93, in the Central sector 

it was 62.7% and in the State sector it was 

54.1% and the average came to 57.1%. In 

1993-94, it was 69.2% in 'he Central Sector 

and 56.5% in the State Sector and the average 

came to 61%. In 1994-95, it was 69.2% in the 

Central Sector and 55% in the State Sector 

and the average came to 60%. In 1995-96, it' 

was 71% in the Central Sector and 58.1% in 

the State Sector. In 1996-97, April-December, 

1996, it was 69.7% in the Central Sector and 

57.8% in the State sector and the average 

came to 62.5% 

So, this clearly shows that in spite of 

all the efforts that we have been making, 

there is hardly any justification to find 

out as to why it is that the plant load 

factor is not increasing. We have created 

a new agency for financing all this 

modernisation, renovation, new 

transmission lines, etc. They can provide from 

that source. But in spite of all these 

arrangements that have been made, you have 

to explain as to what the justification is for so 

much difference even in the Central sector. 

We are not happy. It cannot be 71%. The 

minimum that you have to achieve will be 

75%. 

Below 75 per cent is not agreeable. We are 

not agreeable to that sort of a figure at all.  

Compared to 75 per cent, this 
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figure of 57 and 54 seem to be a ridiculous  
igure. Nobody seems to be bothered as to why  
we arc not trying to do anything in the matter to  
sec that the plant load factor is increased. 

The next point on which I would like to say 

something is about the shortfall in generation. 

I must also bring to the notice of this House 

that these are the areas which, need to be 

looked into. This is the main infrastructure 

which ultimately is going to decide whether 

the target of 7 per cent capacity that you arc 

talking about can be achieved. You would like 

to have a growth rate of 7 to 7.5 per cent in 

agriculture, industry, etc., and everybody is 

talking about it. With this capacity, I don't 

think that you will be able to achieve 

anything. Now, I will give you the figures of 

the Ninth Plan that is contemplated. On this 

basis, if I mistake not, the Committee 

observed that the Ministry of Power have 

projected a capacity addition of 57,000 

megawatts with an estimated expenditure of 

Rs. 2,28,000 crores during the Ninth Plan 

period. Out of this 57,000 megawatts, what is 

being now earmarked for gas-based or 

naphtha-based as they call it, electricity 

generation is 12,000 megawatts. Mind you in 

fact, the highest rate of production is going to 

be only in naptha. The Committee observed 

that the Committee is also surprised to note 

that no other country has opted for naphtha as 

fuel for power production. The Committee 

further stated that it need hardly stress that 

while selecting fuel for power plants, the 

interest of the ultimate consumer should be 

kept in mind. Ultimately, this is going to cost 

more in some of the projects which we have 

seen. Enron is going to charge Rs. 4.25 as per 

unit cost. They also have the escalation 

clause. Then, why are you selecting them? It 

is because you arc feeling that these naphtha-

based projects can be completed within about 

one-and-a-half years. This is the contingency 

plan. This cannot be a base plan for any 

country. I can understand   that   a   place   

like   Mumbai 
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where the requirement is very high and those 

who arc interested in continuous processing 

industry, they arc prepared to pay any amount 

provided there is no interruption. For them it 

is all right, but for a country of our size, if you 

are thinking of making a beginning in the 

Ninth Five Year Plan by earmarking 12,000 

megawatts for naphtah-bascd electricity 

generation — and ultimately this is going to 

be part of the grid — then everybody will 

have to pay very high. The per-unit cost, in 

fact, is going to be beyond the capacity of any 

of the consumer. I request the hon. Minister 

incharge of Power to seriously consider 

whether this can be considered as a base on 

which you will have power. With this kind of 

capacity — you had almost five years, you 

started it in the year 1991—and in 1998 you 

arc saying you propose to earmark 12,000 

megawatts for naphtha-based power projects. 

In fact, for a contingency plan, a very urgent 

plan, when you require immediate power, you 

go in for naphtha-based power projects. Sir, I 

cannot understand the justification for having 

this kind of a souice being used. No other 

country is using this kind of a source and this 

is what they have stated in the report. India is 

the only country where everybody seems to be 

very keen for projects which are being 

brought by some multi-nationals and are 

cleared without any justification. There was 

such a case and I had raised objections about 

giving counter—guarantee by the Central 

Government. The World Bank advised us not 

to give any counter guarantee. They were in 

power for 13 days and on the last day this was 

given. On the thirteenth day this counter-

guarantee was given to Enron and me more 

project. Whether this is the first or second, I 

am not quite sure. On that day the counter-

guarantee was given for reasons best known 

to them. This certainly does not augur well for 

the production of power during the Ninth Five 

Year Plan as a whole. I have no objection if 

you try to give them hydro-power, if you try 

to give them thermal-power. If it is within a 
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reasonable cost, I can understand. Yes, there 

is a' shortage of resources and because of this 

it is rather difficult to find Rs. 2,28,000 crores 

for power projects alone and that is why it 

becomes all the more necessary for private 

parties to invest their money if they are 

prepared. They will certainly be interested 

provided we have a clear idea. Do not give in 

so easily to these multi-nationals who go in 

for naphtha projects. Actually my information 

is that with Gulf countries we had a project in 

which power was to be produced there or the 

gas was to be transported to India and 

thereafter we produce power here. Now you 

have given up that and you are adopting 

shorter course of providing this kind of power 

which is ultimately going to be not in the 

interest of the country at all. May be, some 

people are interested in having power projects 

from some other source. I do not think this is 

the right thing to do and that is why I am very 

much interested in saying that if power is not 

available, you can take if from me that the 8% 

rate of growth which you are talking is going 

to be a imaginary figure. If you could achieve 

even half of it, then I would accept that you 

have done proper planning. But with this kind 

of power in short supply, irrigation facility in 

short supply, telecommunications which 

everybody knows, it is difficult. If you go to 

other countries you will find uninterrupted 

communication whether it is monsoon or off-

monsoon, transmission lines will be there and 

you will not come across any kind of 

interruption. Here, even if it is one shower, 

you can see all the telephones going dead. 

Nobody is responsible for the same. This is 

the kind of situation in which we are working 

and that is why in all the infrastructure pro-

jects what is required is proper planning. If we 

have no resources, try to plan in such a 

fashion that we should be able to achieve what 

we plan for. Otherwise, if you plan to any 

size, and you can not achieve the same and 

then you keep on explaining for the lapse. I 

have gone through another thing which I 

would like 

to make a mentien, which is on page 20 of the 

same report. This is about electrification of 

certain areas which are called Dalit and 

Adivasi Family connections, Kutir Jyothi. In 

1995-96 you could achieve only 5.11 lakh 

against the target of 6.25 lakhs. 

All of a sudden, there was an increase in the 

norms from Rs. 400 to Rs. 800 per connection 

and that too without any kind of meter. If a 

meter is required, it costs about Rs. 1000 per 

connection. The budgetary allocation as Rs. 

25 crores and it was not increased. That is 

why the target for 1997 could not be achieved 

and against the target of 6.25 lakh the 

achievement was only 1,43,741. A number of 

power-pumps are there. A number of villages 

have been electrified. If there is a shortage of 

power, the first victim happens to be the rural 

areas. The rural feeders are just switched off. 

They go on shouting in the rural areas for 

hours together, but electricity is just not 

available. That is why in Punjab and other 

areas where people are affluent they can 

afford diesel pumps because nobody is 

prepared to rely on the power supplied by the 

Electricity Boards. This is the situation in 

which the entire population of the country is. 

It is a matter of concern to all of us-because 

ultimately Power availability is going to 

support both agriculture and rural industry. If 

agriculture suffers so badly because of 

mismanagement, then I do not know as to who 

is coming to their rescue. Even in the Adivasi 

areas I find the same situation which is there 

in all other areas. I have got figures with me. I 

do not wanfto go into all those details. My 

only request today would be that we will have 

to consider very seriously as to how things 

have to be brought on proper lines. I would 

like to refer in a very brief manner to the 

problem of Delhi. Delhi seems to be a special 

case. Nobody seems to be bothered about the 

functioning of the Delhi Vidyut Board. They 

are in the habit of not paying for coal, 

transportation, etc. to the authorities who are 

supplying coal etc. to 
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them. These authorities are not in a position to 

get even a pie out of what they should 

possibly get from them. So, this is not only 

total inefficiency, but I can say without any 

fear of contradiction that there is a racket 

going on in Delhi; open theft of power is 

going on. You get transmission from just next 

door busbar. But, the percentage of losses is 

about 40 per cent or even more. So, 

transmission and distribution losses are up to 

40 per cent. I cannot understand it. I can 

understand it if you take the line from a 

distance of 80 kms. or 90 kms. In the case of 

such a long line, I can understand that there 

might be some transmission and distribution 

losses. But, in Delhi you are getting power 

from Indraprastha and Badarpur which are 

next door to Delhi. How do you explain this? 

I wanted to know whether the de-rated 

capacity has been brought down. Yesterday 

even the hon. Minister for Power was not able 

to find out as to whether it is the established 

capacity or it is the de-rated capacity and 

ultimately he had to say that 681 MW was the 

de-rated capacity and out of this you could 

produce only 260 MW. Sir, 260 out of 680—

what a great achievement really? If this is the 

de-rated capacity, then you need not bother 

about power generation at all so long as the 

Delhi Vidyut Board is in a position to get 

electricity from all the sources. After all, you 

are in Delhi and you are capable of getting 

electricity from all the sources at the cost of 

other States. The NTPC is there to give you 

and other State Governments are prepared to 

give you. I am quite sure that the entire loss is 

not going to be of the order of Rs. 6,000 

crores but it is going to be much more—

almost Rs. 10,000 crores as has been stated by 

the hon. Leader of the Opposition. He said 

that Rs. 10,000 crores they owe to all these 

different agencies and now you are talking in 

terms of giving some kind of a guarantee, I 

was told. If it is going to be guarantee, where 

from are you going to pay? Are you going to 

pay from the Consolidated Fund of India? 

What is your source from which you are 

going to 

get the money? If you are going to borrow, 

why should you borrow? Let the Delhi 

Electricity Board borrow. I do not think that 

they are in a position to borrow and that is the 

reason why it is a very pampered Electricity 

Board which can get away with anything. It is 

not for the first time that they are asking for 

this kind of concessions. They are asking this 

for years together. I do not want to charge any 

Government because every Central 

Government comes under pressure and year 

after year they go on pressurising the Central 

Government and somehow they succeeded in 

getting away with all the indiscipline they 

have been indulging in. Sir, I do not expect 

much from this weak Government. Unfortu-

nately I have to use the word 'weak'. You are a 

minority Government. We could see that if 

you do not agree to concessions asked by 

State Governments, the Electricity Bill will 

not be passed and that is the reason why you 

have to agree and accept the amendments 

proposed by them. So, political pressures are 

being brought and the Central Government is 

not in a position to act in a firm manner. One 

day or the other you will have to be firm. 

Otherwise, if you have to give any special 

concessions to Delhi, take it from me, the rest 

of the State Governments are bound to ask 

you as to why they should not get the same 

kind of concessions. At the peak of the heat 

that we had in Delhi, everybody was shouting. 

Even at peak hours there was no electricity in 

a large number of areas. It was chaos in a 

large number of areas. No electricity was 

available. Power is not available during day 

time and during night time and people are 

shouting for power and water. We have seen 

the conditions under which the citizens of 

Delhi, the capital of this big country, suffered. 

You can just understand as to what would be 

the plight of those poor villagers who cannot 

bring any kind of pressure. If they bring any 

pressure, immediately their connections are 

disconnected. But here is a big Electricity 

Board which can get away with all kinds 
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of things and nobody seems to enforce any 

kind of discipline on them. My request will 

be to have some kind of a reasonable amount 

of production. The power sector is a must. If 

power sector fails, the entire thing will 

collapse. 

I have no doubt about it and that is the 

reason why you will have to seriously apply 

your mind to this problem 

Now, I will come to the availability of 

drinking water. I am quoting from the Rajya 

Sabha Unstarred Question No. 871 dated 

26.11.1997. These are the figures. I quote, 

"All efforts have been made by different State 

Governments. A Technology Mission was 

specially created in Delhi. The National 

Drinking Water Supply Mission and the same 

later on became the Rajiv Gandhi National 

Drinking Water Mission and sub-missions 

which was able to provide drinking water to 

different areas." I would like to give you the 

figures. I have got figures for different States. 

As on 7th December, 1995, the total number 

of villages, where drinking water is not 

available is 1,40,975. Partially covered 

villages are 4,30,377 and fully-covered 

villages arc 7,47,347. I must say that is a good 

figure. But, I have got figures for various 

years also. According to the latest figures, as 

on 1.4.96, 'not connected' or 'uncovered' 

villages arc still 75,681. But, the figure which 

has caused a tremendous amount of difficulty 

is of partially-covered villages, which are 

3,31,723. Then, after seeing the figures of 

1997, I would request the hon. Minister to 

please let me know how far these figures are 

correct. According to these figures, in 

Madhya Pradesh they have given water 

supply to all villages, not even a single village 

has been left out. Likewise, in Maharashtra, 

they say, zero, that means all the villages have 

been covered; Daman and Diu-zcro; 

Lakshadwccp-zero; Pondichcrry-zcro, Tamil 

Nadu-zero. These arc the figures which you 

yourselves had given. These are not my 

figures. This is an Unstarred Question and 

reply has been given by you. So, these are the 

areas where all villages have been covered 

but, still we find that these arc the very areas 

from where we arc getting complaints that 

water supply is just not available. Of course, I 

can understand as to why it is happening. The 

reason for the same is that underground water 

level has gone very low. It is the source from 

which they were getting water. It has just dried 

up because great heat has been generated. It is 

not only in partially-covered villages, but even 

in assured villages also there is not water 

supply at all. We have to think of it very 

seriously. I do not know what the Government 

can possibly do. But ultimately it is going to 

be the responsibility of State Governments to 

have some kind of legislation in which you 

will have to put restrictions on drawing 

underground water because water is being 

drawn by high intensity electricity pumps. A 

large number of irrigation wells arc coming 

around. 10HP, 15HP, 25HP pumps are 

operating in several areas, and that has caused 

scarcity of drinking water. So, you will have 

to call a meeting of all State Governments and 

try to find out whether there is a possibility of 

having a legislation of this nature, where 

restriction can be put on drawing water in such 

a huge quantity. So that drinking water supply 

may not become a problem. My request to you 

is that do not go by figures. And then for both 

these things, the power and the drinking water, 

if you arc going to tell me that what can we 

do, we can only advise State Governments. 

We cannot do anything. If that is the attitude, 

then I would have rather kept quiet and would 

not have raised the discussion at all. You have 

responsibility when you give" "money to State 

Governments, and it will not be out of place to 

mention about the powers of Zila Parishad in 

Maharashtra. Kwill take just five minutes and 

I have done, Sir. I will make one more point, 

that is about the powers of the Zila Parishad in 

Maharashtra State. Maharashtra State is the 

only State where they have made the Zila 

Parishad and the Panchayat Samiti totally  

ineffective.   A   Mavor-in-Council 
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here becomes an Executive Officer there. The 

ministers arc functioning there in the 

metropolitan cities. The period has been 

increased to five years. In Zila Parishad and 

Panchayat Samiti they were enjoying the 

powers for five years, it has been reduced to 

one year. So, the first six months they just 

while away in welcoming and the next six 

months for giving farewell. So, there is hardly 

any work that they can possibly do. We have 

given statutory powers to these zila parishads 

and panchayat samitis and there they have 

become so ineffective that they cannot do 

anything. You cannot hold them responsible. 

Ultimately it is the State Government which 

will be responsible for this. Do not give this 

reply to us that ultimately it is the 

responsibility of the State Government which 

is going to decide, wc are not responsible. 

That is the stock reply I have heard from most 

of the ministers. My request to all of them is, 

kindly do not give that kind of a technical 

reply. Try to go deep into the matter and sec 

that you arc able to find a solution to the 

problem. 
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PROF. (SHRIMATI) BHARATI RAY (West 
Bengal): Sir, I rise to discuss a subject, which 
sadly needs to be discussed even 50 years after 
our independence. A cricial aspect of our 
national existence today is the deteriorating 
power and water supply situation. One primary 
reason for this is the low concern and the low 
priority given to it by the present Government. 
Three fundamental requirements for human 
survival are: food, drinking water and housing. 
If we cannot guarantee our citizens even these 
basic amenities, we have no right to give long 
and tall lectures on globalisation, liberalisation, 
democracy and human rights. Ensuring basic 
amenities of life is the first component of good 
governance. Is it not so for an able and stable 
Government? 

Sir, I would like to confine my brief 

presentation to the second aspect of today's 

discussion i.e. the drinking water. Another 

name for water is life. Access to drinking 

water, as we know, is absolute requirement 

for human survival and also for human life, 

because many of our diseases are water-borne. 

Looking at the issue from the national point of 

view, availability of water has also important 

equity and development implications. To give 

an example, the contaminated water firstly 

affects human productivity. To give you 

another example, women have to walk for 

miles in villages to fetch drinking water. 

Tagore writes: "It is time, let us go and take 

water." These daily chores of women 

promotes gender ine-quility. None-the-Iess, 

as-according to the Government survey, more 

than 50 per cent of urban and rural population 

do not have access to safe and adequate 

drinking water. I also have the statistics before 

How are people supposed to live and go and 

work and bathe and do their daily things of 

life? In East Delhi for two days there was no 

water. Even in the posh locality, South 

Extension of Delhi, if water is available it is a 

mere trickle. A friend of mine who lives in the 

suburban city of Delhi told me once that in 

their homes water comes from 12 midnight to 

2.00 A.M. I asked him, "How did you find it 

out?" He told me, "It is too hot, we cannot 

sleep. So by chance we stumbled upon this 

great discovery." Instances like this are 

reported in newspapers every day. The daily 

requirement of drinking water for Delhi 

people is estimated at 750 million gallons. 

Against this, the authorities are supplying 

around 600 million gallons. Therefore, there is 

a shortfall of 150 million gallons per day and, 

yet, the Chief Minister of Delhi reportedly 

claims that there was no shortage of water. 

How could this be, Sir? I claim and I assert 

that this indicates a lack of political will at the 

highest level, a refusal to acknowledge the 

problem, let alone solve it. People are buying 

water at an exorbitant price. 
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THE VICE-CHAIRMAN (SHRI JOHN F. 

FERNANDES): Six minutes for each 

Member. There are two Members from your 

party. 

PROF. (SHRIMATI) BHARATI RAY: I 

will take to minutes more. Private tankers are 

making very good business. Mineral water 

has become a natural thing for the people who 

can afford to buy. 

The problem of drinking water is linked 

with the power crisis which my esteemed 

colleague will deal with. 

I will mention another point. Please give 

me two minutes for that. In my humble view, 

this is a vital one. Scarcity is not the only 

issue in the context of Delhi power supply. 

The drinking water available is a threat to our 

health. This is what experts say. This makes 

me personally very, very worried—I am 

health conscious—because the water mixed 

with sewage has made it a very lethal combi-

nation for residents of this capital, no wonder, 

with open drains, corroded pipelines and 

shallow wells. None other than the AIIMS 

report indicates an alarming prevalence of 

amoeba, parasite, bacteria and larva in the 

drinking water. Interestingly according to the 

newspaper report, the Chief Minister has 

reiterated in the first week of May that Delhi 

water is safe and pollution free. Only a few 

days later, more interestingly, the Minis-ter 

for Urban Affairs in reply to a Stai-rcd 

Question in the Lok Sabha on the 28th May, 

1998 stated, I quote: "Certain incidents of 

contamination of water have come to the 

notice of Delhi Jal Board." Sir, aren't you 

afraid? Aren't you scared for your health? I 

am certainly scared for myself and for all the 

residents of Delhi. 

To prepare a comprehensive water policy, 

it will take some time. Mr. Minister, while 

formulating it, please take not of Midnapore 

experiment in West Bengal wherein the Water 

Committee has two women representatives. 

Today the urgent and immediate need is for 

quick action, quick planning. What 

contingency plan 
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does the Government have to offer us? Sir, I 

repeat it is a question of priority. The priority 

is not for construction of places of worship in 

debatable areas, not even building up nuclear 

power. It is to ensure that all citizens live a 

life with at least the barest minimum 

amenities. The cry is for good governance. I 

call upon the Government to come out with 

their contingency plan to give, to guarantee all 

citizens, if nothing else, at least safe and 

adequate drinking water. Thank you. 

THE VICE-CHAIRMAN (SHRI JOHN F. 

FERNANDES): Mr. N.K.P. Salve, you have 

just five minutes. 

SHRI N.K.P. SALVE (Maharashtra): Sir, 

adequate and stable, I know you are 

responding. He is my successor and we had 

only two more Ministers in between in two 

years. I am conversant 
with the problem, but I also know................... 

stable power is the very foundation of 

allround development of any country, much 

so, of a developing country. Therefore, when I 

look at the problems of the power sector, 

extremely serious and dangerous problems, I 

look at them objectively, completely beyond 

party predilection and affiliation. What is the 

main problem of the power sector? Seventy 

per cent of the power sector is in the State 

Electricity Boards and the State Electricity 

Boards have been so terribly ravaged 

financially, administratively and physically by 

the continuous tinkering and the oppressive 

intervention of the State Governments. Sir, 

because of the constraint of time, I will not go 

extensively into figures. But look at the losses 

of the State Electricity Boards in the 

preceding three years. During 1996-97, the 

loss was Rs. 9,453 crores, during 1997-98, the 

loss was 10345 crores and during 1998-99, 

the loss is going to be Rs. 11,378 crores. Year 

after year, they are losing thousands of crores 

of rupees. Do we ever expect them to remain 

in good state of health, financially or 

otherwise? Do we ever expect them to deliver 

the goods to give us adequate power, to give 

us suitable 



327    Short Duration [RAJYA SABHA] Discussion    328 

power? Sir, my esteemed colleague, Shri S.B. 

Chavan, has rightly pointed out that the plant 

load factot is very poor. The transmission and 

distribution facilities have been neglected for 

so long. The State Electricity Boards in 1997-

98 had a plant load factor of 64.4 per cent and 

the Central sector had a plant load factor of 

70.2 per cent. The NTPC is doing fairly well. I 

do not know why they are not reaching 70 per 

cent. But in the eastern region, the plant load 

factor is 41.9 per cent and in the North-

Eastern region, it is 21.7 per cent. The 

southern region is doing well and the plant 

load factor is 76.6 per cent. Sir, I want to point 

out ot this House that unless the State 

Electricity Boards are prevented fairly from 

tinkering with the working of the State Elec-

tricity Boards, we will never be able to see the 

end of the problem in which the entire 

electricity sector is besieged. Seventy per cent 

of it, as I pointed out, is in the State sector. 

Secondly, there is the Electricity Regulatory 

Commission Bill which has been passed by 

Lok Sabha and it is going to come here. I do 

not want to deal with it in detail. There was 

not much in that Bill excepting that the 

Regulatory Commission in the States should 

be constituted. They have no power to go into 

generation, transmission or distribution losses. 

The transmission and distribution loss in the 

country as a whole is about 17 to 18 per cent. 

It should not have been more than 6 to 7 per 

cent. It has been going on for some time. That 

means things are drastically wrong at that end. 

But as it is, there was nothing in the Bill. The 

Commission at the State level had no 

jurisdictional authority to tinker so far as the 

generation, distribution or transmission were 

concerned. But I saw a glimmer of hope of 

some losses being minimised. Firstly, it was 

contemplated that every State will have a 

Regulatory Commission, with an amendment, 

that has been deleted. It is the option of the 

State to have a Board or not to have a Reg-

ulatory Board. Secondly, there was a very 

important provision in section 29, which I 

thought was the first step towards 

minimising the losses of the State Electricity 

Boards. But' that has been deleted. The real 

thing is not to succumb to their partners in the 

alliance. I know their difficulties. I know the 

difficulties of this Government. Their partners 

and alliances are working overtime to see that 

the Government licks the dust. The political 

instability is anathema to any sector in the 

infrastructure, including power sector. But 

within that atleast, would you not have 

prevailed upon them and explained to them 

that the State Electricity Boards need to be 

streamlined? The need to be made financially 

viable. Unless that is done, the power 

problem will remain as it is. One provision 

that was there to minimise the losses, even 

that has been deleted. Sir, I leave it at that. 

4.00 p.m. 

I come to Delhi. Delhi has transmission and 

distribution losses. As pointed out by my 

esteemed colleague, Shri Chavan, the busbar 

is at an arm's length. If they ar genuine losses, 

it should be zero, but one can give a margin of 

one per cent or two per cent. It is 49 per cent! 

Is it a joke, Sir? Are we running an organisa-

tion to make it viable? Or, are we running it to 

send it to the dumps? What are you going to 

do with it? Is it not high time that you set up a 

Board under the Electricity Act in Delhi and 

think of privatising transmission and 

distribution? In Delhi, there are 220 sub-

stations. In a transparent manner, by 

tendering, you can give it to four or five 

people, and give the people who come and 

take up this private distribution, police protec-

tion. Tomorrow, you will see, not the day 

after, improvement in the power. There is 

adequate power available so far as Delhi is 

concerned. But whatever be the power, SO 

per cent is going to be used for thievery, for 

stealing away. Then, those who pay for it will 

suffer, arid will continue to suffer. May I 

know what prevents him now from privatising 

transmission and distribution of power in 

Delhi? 
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SHRI SANATAN BISI (Orissa): Sir, today 

we are discussing a very, very vital issue. As 

far as the nation is concerned, and so far as 

the State of Orissa is concerned, there was a 

heat wave. Whatever be the death toll at the 

national level, as far as Orissa is concerned, it 

was about 1,300. Every day, a large number 

of persons were admitted in hospitals and 

public health centres, but they could not get 

any relief because there was actue shortage of 

water in the State of Orissa. As far as the 

drought-prone areas are concerned, as far as 

the poverty is concerned and as far as the 

shortage of drinking water is concerned, the 

State of Orissa is very popular, and you know 

it. 

According to a recent report, in the State of 

Orissa, there are 1.65 lakh tubewells, and out 

of those tubewells, 40,000 tubewells are 

defunct, and in 10,000 tubewells the water is 

salty, and it cannot be consumed. Out of 

74,000 villages, in 8,000 villages there is not 

a single tubewell! The Orissa Government 

had demanded an amount of Rs. 4,500 crores 

from the Centre for setting up tubewells in 

those 8,000 villages, but it was not coming. 

The other point is regarding drinking water 

problem. So far as the drinking water 

problem is concerned, I would like to submit 

that two Central schemes are being 

implemented, namely, Accelerated Rural 

Water Supply Programme and Accelerated 

Urban Water Supply Programme. Sir, as per 

the Annual Report of the Ministry of Rural 

Development for 1996-97, the priorities have 

been identified. It is stated in the Report:— 

"The following priorities have been 

adopted for coverage of habitations for 

implementation of Rural Water Supply 

Programme, as identified in the Survey of 

1991—1994:— 

(i) to cover 'not covered' (NC) 

habitations; 

(ii) to fully cover partially covered 

habitations getting less than 10 lpcd; 

(iii) to cover all llbitations having 

water supply problems; 

(iv) to supply water to all habitations 

with per capita supply of less than 40 

lpcd @ 40 lpcd; and 

(v) to provide safe drinking water 

facility in every rural primary school. 

So far as the State of Orissa is concerned, 

the priorities have been identified from 1991 

to 1994. Till now, all these things are not 

implemented, as a result of which the State of 

Orissa is suffering a lot and the people are 

suffering a lot in these hot days. So, as far as 

the State of Orissa is concerned, the first 

priority should be to release the amount 

demanded by the State Government several 

years ago. At the same time, the need of the 

hour is to better target the national schemes 

for providing drinking water to the vulnerable 

sections of the society. As far as the State of 

Orissa is concerned, unless this amount is 

released immediately, there will be acute 

drinking water problem in the near future. 

Therefor, I demand that the amount should be 

released immediately by the Government so 

that the drinking-water problem of the people 

can be solved. 
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THE     VICE-CHAIRMAN      (SHRI 

SANATAN      BISI)      Shri      Solipeto    

Ramachandra Ready, 
anroi 7 fro Hiftr |i 

SHRI SOLIPETA RAMACHANDRA 

REDDY (Andhra Pradesh): Thank you very 

much, Mr. Vice-Chairman, Sir. I will 

definitely try to finish even before seven 

minutes. I am very happy that these problems, 

the power problem and the drinking water 

problem, are under discussion here and are 

above politics. All voices are one. There are 

no difference of opinion. As far as power is 

concerned, we could not imagine the 

requirements of the future. In that way, we 

have failed and as far as drinking water is 

concerned, we have spent a lot of money on 

drinking water but even today it is shameful 

to one and all of us. Even today some 

habitants, ladies have to go half a kilometre 

or a kilometre to get a pot of water. It is a 

very unfortunate thing. As far as this problem 

is concerned, it is not the problem of any one 

State or of Delhi. My State, Andhra Pradesh, 

is also facing acute shortage of power. Sir, 

our Chief Minister, seeing the intensity of the 

problem himself, has taken over the portfolio 

and I think some of you know very well that 

every morning at 6 o' clock he goes through 

the report on a computer, from all the 

divisions, from all the districts and sees which 

areas have got power, which areas did not get 

power, where the problem is, how to solve it. 

He himself is personally monitoring this 

issue. Everyday in the morning he discusses 

with the Electricity Board people and tries his 

level best to solve the problem. 

Unfortunately, we do not have the generation 

of power which we need. It is not sufficient. 

Therefore, even after many attempts of our 

Chief Minister we are unable to satisfy the 

cultivators on 
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the one side and the industrialists are domestic 

users on the other. So far a agriculture is 

concerned, our Government is taking every 

care to see to it that the agriculturists do not 

suffer. Our Chief Minister is trying his level 

best to supply power at least for nine hours to 

every agriculturist. By utilising the machinery 

of the State Electricity Board, he is also trying 

his level best to minimise thefts as far as 

possible. But still we are unable to meet the 

power requirements of our State. 

Sir, we have some issues which are 

pending for long with the Central Gover-

ment. Please permit me to utilise this 

opportunity to highlight those issues. I don't 

want to criticise anybody. But I do want to 

request the Central Government, and 

particularly the hon. Power Minister, to look 

into these issues and solve our problems. 

These are very genuine issues, Sir. 

Our Government has been demanding fuel-

linkage. Just for want of fuel-linkage, we 

have been unable to generate 1067 MW of 

power. We have been requesting the Central 

Government for more than a year now. If this 

fuel-linkage had been given by the Central 

Government, we would have generated power 

and most of our problems would have been 

solved. In two cases, Magarjuna Construction 

Co. Ltd. with a cpacity of 227 MW and Ispat 

Power limited with a capacity of 468 MW, 

PPA was signed on 31.3.1997. It is more than 

a year now. Apart from these two, there are 

two other projects, the 200 MW barge-

mounted power station by M/s Oakwell 

Engineering and 172 MW capacity 

Vijjeswaram Stage-2 project. All these four 

project come to 1067 MW. I request the hon. 

Minister of Power to kindly arrange fuel-

linkage at the earliest possible opportunity 

and solve this problem of our State. 

Then, we require additional naphtha 
allocation for Godavari Gas-based Power 
Project at Kakinada. It needs 90,000 MT of 
naphtha, whereas only 30,000 is being 
released. We have been consistently re- 

questing for allotment of 60,000 MT of 

naphtha, but we haven't been able to get it. I 

request the hon. Minister to kindly allot this 

60,000 MT of naphtha immediately. 

Sir, all of us are aware that we have got 

this cyclone. Andhra generally gets storms, 

floods and cyclones. A big cyclone came a 

year ago and many installations were 

completely damaged. Our Government had 

requested for additional financial support of 

Rs. 150 crores for carrying out repairs and for 

restoring the damaged installations—through 

the A.P. State Electricity Board. We have 

been pursuing this matter. And we have been 

requesting the Central Government to 

sanction Rs. 150 crores either from the Power 

Finance Corporation or Rural Electrification 

Corporation. I request the hon. Minister to 

kindly get this amount sanctioned. 

So far as electricity is concerned, Sir, if the 

hon. Minister of power is kind enough to 

solve the problems, which I have mentioned 

just now, we will be in a better position to 

meet the requirements of our farmers and 

others. 

So far as the problem of drinking water 

is concerned, there is acute shortage of 

drinking water in our State. The original 

allocation under ARWS

 is 

Rs. 79.64 -crores. The State Government has 

requested the Central Government to raise an 

additional grant of Rs. 50.36 crores. This has 

been pending for a long time. I request that 

this amount should be released immediately 

under ARWS. 

Sir, during 1997-98 the Government of 

India cleared three drinking water pilot 

projects for Nandigama, Medak and 

Tamballapalli. The estimated cost of these 

projects is Rs. 31.4 crores. The Government 

of India has sanctioned the amount but it has 

not yet been released. I request that this 

amount may kindly be released immediately 

so that the problem of drinking water in these 

areas could be solved. 
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Sir, the most important of all is that in 

Andhra Pradesh there are 12,068 fluoride 

affected habitations and 8,519 brakish-water 

affected habitations. During the 8th Plan, 

projects were approved to provide safe 

drinking water to 9,383 habitations. Still there 

are 11,204 habitations which are to be 

provided with safe drinking water. Sir, the 

unfortunate thing is that the funding pattern 

under the submission projects has been 

changed. Previously, the Central Government 

used to give 75 per cent and the State 

Governments were supposed to spend 25 per 

cent, But, recently, they have changed it to 

50:50. As a result of this, Andhra Pradesh, 

Gujarat and Rajasthan will not be able to 

provide safe drinking water to the people. 

Therefore I appeal, through you Sir, to the 

Government to review this decision and 

restore the previous arrangements of 75:25. 

Thank you very much, Sir. 

SHRI JOHN F. FERNANDES (Goa): Mr. 

Vice-Chairman, Sir, I will be very brief 

because I know the time at my disposal. Sir, it 

is very appropriate that this House has 

commenced a discussion on power and water 

because both are inter-linked. Unless you 

have power, you cannot lift-up water for 

supply to the township or to the villages. Sir, 

we have seen the crisis even hitting the 

Parliament. This morning, we have the crisis 

of time. The watches in this House were not 

synchronising. That is one of the problems 

this national Capital is facing—the power 

crisis. Sir, my colleague, Sir Chavanji has 

already spoken in detail in this regard. I have 

also raised the issue of naphtha-based power 

plants in the country. Sir, the total capacity 

projection for the Ninth Five Year Plan is 

92,000 megawatts and we have an installed 

capacity of 80,000 megawatts. At the 

moment, we have about 56,000 megawatts 

and the requirement we can fulfil during the 

terminal period of the 

Ninth Five Year Plan will be 65,000 

megawatts. I don't think we will achieve that 

target because something has gone wrong in 

the planning. I don't think the 

Planning Commission is very alive to this 

crisis because everytime they hit the target. 

The money is made available by the 

Government. I don't know why they are not 

able to achieve the target. I won't suggest 

here that there is a sabotage because often we 

see that there is a shortfall so that we can help 

and support the private sector, the 

multinationals and the foreign companies to 

come in this country. 

Sir, yesterday the Minister mentioned that 

there are about 67 private naphtha-based 

power plants in the pipeline. The toal 

investment the Government will bear for these 

plants is to the tune of 1800 million dollars. I 

want to ask of the Minister these power plants 

are basically a stop-gap arrangement to fulfil 

the demand, the temporary demand gap of 

12,000 megawatts which we have. They are 

not going to create any infrastructure in the 

country, but they are basically fly-by-night 

operators because they will just install a small 

genset, I mean you have a turbine from a 

plane, you put it in garage, you feed in fuel. 

As already mentioned, no other country 

throughout the world supports or encourages 

such units. Sir, I want to know from the hon. 

Minister, because I have got assurances in the 

past from other Governments'—now, naphtha 

is imported in this country and it is subsidised 

for two industries, petroleum and fertilizers—

whether the Government will provide these 

private operators the subsidised naphtha or 

they will have to buy it in the international 

market, pay the due taxes here in the country 

which come to about 45 per cent, 25 per cent 

is Customs and 20 per cent is Excise. I want to 

know whether the Government will give them 

protection and whether the Government will 

use the foreign exchange, this 1800 million 

dollars, from its coffers or it will make those 

private companies, most of them are 

multinationals, they have their foreign 

exchange. I want to know whether this drain 

on the foreign exchange will be on the 

Government or on the private companies. 
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Secondly, we have seen the power 

generated from coal. The coal in our country 

is very poor because residue in coal is about 

40 per cent.. Our coal is a drift coal and the 

content of fly ash i$ very high. And wherever 

you have fly ash, there is a factor of radiation 

and we don't have any planning system in our 

country. 

Whenever we take coal from coal fields, 

we transport it by either rail or trucks miles 

away. As a result, the cost of power increases 

because you are using transport for coal. I 

would like to suggest to the hon. Minister that 

they can transmit power from the mining field 

itself and the cavity so created after mining 

the coal, they should fill it with fly-ash. That 

will solve the problem of radiation and fly-

ash. I think, transmitting power by wire will 

be much cheaper than transporting coal by 

railways or by road transport. I would like the 

hon. Minister to inform me whether there is 

any study conducted by any institution in the 

country as to what would be the financial 

implication of it and which one would be 

cheaper, viable and environment—friendly. 

Now the Minister spoke about pilferage, 

pilferage up to 49%. We do not know 

whether pilferage is a technical term. Power 

can leak, there can be earthing. You cannot 

connect pilferage with theft. Theft is away 

from pilferage. I would like to know from the 

hon. Minister whether he will have a CBI cell 

within the power grids. We had a number of 

scams in banks and the Government has 

rightly started a CBI cell in banks to check 

the scams. In his self-confessed statement the 

Minister said that there is theft and we agree 

with the Minister. You have to do something 

about it when there is a theft of power from 

40% to 50%. I do not think it will be possible 

without the connivance of the officials. 

Yesterday while discussing, we were told that 

last year the Government was planning to get 

power from a neighbouring country, Pakistan. 

Yesterday, my colleague, Mr. C. M. Ibrahim 

did mention to the hon. Minister that a Gulf 

country, the UAF 

was supposed to give us power by submarine 

Cables and I think, it will be much cheaper. 

There is no investment from the Government. 

I also happened to visit that country with the 

President of India and this matter did come 

up during ministerial meetings. Their 

Minister replied that if there were any 

proposals, they would certainly take it up. I 

think, it is for the Government of India to 

take the initiative. We should not wait 

because it is only we who are facing the 

problem. It is for us to take the initiative. 

Even private people, if they are interested in 

power industry, the Government of India 

should encourage them and give them 

subsidies. 

Sir, it has also a link with the water system 

in the country. I do not think there is any 

shortage of water in the country when we 

look at non-availability of water. Potable 

water is not available in this country because 

it is mismanaged. We have seen that the 

power sector is privatised. Why do we not 

privatise water supply also? We have seen 

that most, of the water problem is due to 

mismanagement and I would give an example 

of our capital, Delhi. It was planned by the 

British. When we go to our residences we see 

there are two types of water supply. There is 

potable water supply which we get in our 

houses. There is another type of water which 

is untreated which we get into the gardens. 

This system is available only in Delhi, I think. 

Most of the water is wasted and drained and 

sent in the rivers or into the sea. If the scheme 

is drawn up for the whole nation, it would be 

nice. We have a Water Technology Mission 

started by our late Rajiv Gandhi. If this idea is 

shown to the States, to the Municipal 

Corporations, Panchayats, I think, investment 

will not be a problem and it will not be much. 

At the moment we are spending so much on 

water subsidy. This water goes back into the 

ground water. But we use this water for 

gardening, for construction. I think, the 

Government of India should have a proper 

planning for the future. This year being the 

Golden Year    of    India's    Independence,    

the 
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Government should come forward with a 

proper perspective to see that water 

management in this country is properly done. 

Thank you. 
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  ¢ ̄  ĶŶΌ ¨ ¡ Þ Í ¬ ŗŸΈ ňųźΊ ¬ ¢  Ķ₧ˆ ňά ¬

 Þ ι  ĶΌ ̄  ĶŷΈ ℮Ή ĶΡ ´ ̄  Ä ŖΎ ŗˆ Ķѓ А Ê ¬ ¢ ± ¡
 ¥ Ķſ А Śˇ ŗǿ  śˆ  ³ ¢  śŻΕ Ķǽ Śⁿ І ĶŷΈ
 Дųˆ ›ω  ŗΌ Ј ŗ΅  ̄  Ä ¢  śŻ·  ╒ Ã ŗδˆ ¢ Ä ňά ¬
 Â ̄  ŗΧ  ŗΰŸΈ  Ä ¬ ¨ ¡  Ń ō΄ ŗΈ ³ ¢ ŕųź· ø ι
  Ń΅ ĹųΎ Ä  ĶŢŷǽ ŔΌ  śŻ·  ╒ Ã Ä ≡ǽ µ Ķǿ  ̄  Ä ¢
 Śⁿ  ŀůΦ À Ķˆ ³ Ķѓ  ╒ Ê ¬ ¢ ± ¡  Ñ΅ ›Ό  ι ̄

  ĶΟ  śŷΚ  ŗ΅  ĶŢŷǼ А ňά ¬  śŷΓ ¢ ›ω  ĶźŸΈ І Ķ
 ø śΏ  Ķ  Í ¬  ŗ΅ Â ¢ ŚΌ Śŵэ ÑΉ  ̄  Ä ¢  śųˆ ¢ Ń΅
 ÑΎ Þ ι ›ω  ĶΟ À ¬ Śũ΅ À ¢ ŗˆ  śŻŵˆ ¢
 ŚΌ ̄  Śⁿ Śũ΅  ̄  ĶΟ Ńˆ  ̄  Ä ¢  ι À ¢ ŗˆ ÑΎ ↓ˇ ¢ ̄
  Ń À ¢ ŗˆ ³ ¢ Śⁿ Ś₧΅ Þ ι Śⁿ ¨ ¡  ̄  Ä ¢  ŗΌ
 ŔΌ ø Ķź΅ ›ω  ̄  Ķǽ Ä  śˆ   Ķƒ ↨₧ŶΡ  śΉ  Ã ŗΆ ŗ·
 ³ ¢  ι Ј ¡  ̄  ĶΟ Ńˆ ЙΉ  ŗǼ ÑΎ Ñ΅ ›Ό  śƒ  Ń΅  Ķˇ ¡

  śˆ   Ķƒ ↨₧ŶΡ  ŗ΅  ĶΟ  ĶźũŶˆ ³ ¢  ̄  Ä ¢ ŚŴź·
Â ĶΊ ¬ ĶŶˆ ľźŧ¯ 

 
 

†[]Transliteration in Aribic Script. 
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  ι  ¢ ŁŷẄ ¢ őΎ ¢  ĶΟ Â ¢ Ñ΅  śŻ· ³ ¢ øБ  ╔ ĶΞΉ
" Â ĶΊ ¬ ĶŶˆ  "  ĶΟ Śŵэ  ̄  Ä ¢ Â ĶΊ ¬ ĶŶˆ І Ķ  ╒  śŷΚ  ŗΨ

Ψ ŚŴΎ Ń΅ Â ĶΊ ¬ ĶŶˆ Śⁿ  ĶΟ ³ ¢ Þ ι ĺųŷˆ  ŗΨ Â ¢ ŔΌ  ŗ
 À ¢ ŗˆ ø›Ό  ̄  Ķźƒ  Í ̄  ŗά Ê  śŻ·  ╒  śΉ  Ń΅ ¿ ŗδŸˆ  ŗ΅
 ¥ Ķſ А ÑźΆ Ķⁿ ̄  ¬ ŕųź·  ι ›ω  ĶΟ ňδˇ Ä À ¬ Śũ΅
  ̄  Ä ¢  ↨₧ŶΡ Â ¢ ›Έ À Ķˆ ³ Ķѓ Ñ΅  ι ŚΌ ̄  ÑΎ
  ĶΞˆ  ĶǼ  κ ĶΞΉ ›ω œǾ  ĶΟ ÃÔ ĶźũŶˆ Â ̄  ŗΧ ŗΰŸΈ

 ø ι  
  

   ķΎ Ń˝ ›Έ Ã Ä →Ū΅ ¢ ‹Έ ¢ ŃΆ  ╒ ňά ¬
Ί ŀΎ ŗˆ А œǼ  śΓ  Śⁿ Śⁿ ¢  ŗ΅ Ê ¬ Ķſ ¡ Ј Ķχ őΎ ¢  Ķ
 őŪΫ ¡  ŗΨ Śⁿ  ι  ĶΊ ŀΎ ŗˆ Ã ĶŸǼ  ̄  Ä ¢  ι ›ω
 Ê ̄  ŗΧ Þ ι Еŵźũδ œŻźˇ ̄  Ķ Þ ι   ĶΊ ŀΎ ŗˆ
 А  ĶŷǼ ŗά А  ̄  ĶΟ Ńˆ ø ι ЙΆ Ê ¬ ›ω  ŗ΅ Â ¢  ĶΊ ŀΎ ŗˆ

 Ñ΅ ÑΎ Þ ι  ĶŸ΅ Ê ̄  Ä ŅŶΟóòøëóóñ  ̄  Ä ¢ 
óóøëóóò  śŻ·  ╒ œǼ  śΓ   śΉ  Ã ŗŹΉ ¢  ŗǼ ›Έ

  ŗ΅ ĸŶ  ŁŷźΌ Ñ΅  ĶΡ ŗΌ ÑΎ ›Έ ³ ¢  ι А Ĺţŷſ ¡ Śˇ ¢ ̄
 ŕųź· ø ĶŷΎ ¬  ĶΠ· ›ω  ĶŪųźŶˆ А ¥ Ķſ ³ ¢ Śⁿ Ś₧΅

  ╖  śΏ  ĶΠ· ĸŶ  ŁŷźΌ  ŗǼ Ã ŗΫ ¬  śŵŹѓ Ñ΅ Þ ι ЙΆ А
 ⅜ Ķˆ  ╒  Í ŗ˜ ¬ ›Έ ø ι ›Έ Ĺ· ĶǾ Ň΅ Ç Ä Þ
  Í ¬ ŗŸΈ Ê →ŷΈ  ̄  Ä ¢ ›Έ Â ŀˆ ³ ¢ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅
 ¤ ¢  śˆ  ŔźΊ ¬ ĶΈ  ╒ ¤ ¡ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅  śˆ

 Þ Í ¬ ŗŸΈ ňųźΊ ¬ ¢  Ķ₧ˆ  
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 Śⁿ  ŗǼ Ñ΅  śΏ  ĶǼ ν ¢ Ń΅ ›Έ ňά ¬  Í ̄  ŗΧ б ĶǼ Śųˆ ¢ Ñ΅
"œΟ Ķ Ķǽ " Á ĶΟ Ç Ä ›Ό  ╖  Í ° ĶΡ ĸŶ  Łŷźţˆ ¢ ̄  Ä ¢

 ›Ό  ι ̄   Ń΅ ›ω  śŻ· ³ ¢ Á ĶΟ Ç Äø›ω  ĶΎ ›Ό  śƒ  Ń΅
 ̄  Ä ¢ Þ ι ›ω Á ĶŮΰΉ ¢ Ј ŗ΅  ĶΟ ĹΈ │ ŚųΉ ¢ ÑųΉ ŗδ΅ ŚΌ ÑΉ 

 Ñ΅ ›Ό  Ń  Ņ˝ ĶΟ Ç Ä ø ι  Ķ℅ˆ ŗά Ä А ŇγźŷźţŷźΈ А Â ¢
 ŘŦ΅ ŕųź· ›Ό Ѓ Ń΅ З ¢  ̄  ĶΟ Ńˆ ÑźǼ ¢ ̄  øÊ ڈøе ¢øЂ
  śŴΉ ŗΌ  śƒ  Ń΅ ›ω ŘŦ΅  ŗǼ Ñ΅  śŴΉ ŗΌ Śⁿ  śũ∆ ¢ ÑźǼ ¢ ̄
 Á Ķ˜ ŕųź· Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷΎ ¬ Ј ĶΊ ŀſ ›Έ  ŗ΅ ÑźǼ ¢ ̄   śũ∆ ¢

  śΉ  ¢ Ń Ç Ä  Ń  ̄  ŗ˙'  ńŴſ Ç Ä ›Ό  śƒ  ĶǼ  śΏ  ¬  ° ĶΡ ÞœΟ Ķ Ķǽ
ø›Ό  śƒ  ĶǼ ¥ Ķſ Ј ŗ΅ А Ô ĶŹ΅ ̄  Ř΅ ̄   ̄  Ä ¢ ĹΈ │ А Â ¢ 

  śŷƒ ¢ Ñ΅  ι ›Έ ¦ ̄  ŗΧ ̄  Ê ̄  ĶΟ Ńˆ  ̄  Ä ¢ Þ Ѓ ŗΌ ›ω
 œΈ І Ķ  ĶΟ  śŷΚ  ŗ΅ Ã ŗΆ ŗ·  ̄  Ä ¢ ø›Ό  ι ̄   Ń΅ Á ĶΟ ĸŶ
 ŘŦ΅ Ωƒ Þ ι ›ω Ωƒ Ωƒ ľźŧ¯ ÑΎ ø ι  ĶΌ ̄
  ĶΉ Ń΅  ̄  Ķǽ Ä  ŗ΅ ¤ ¡ Śⁿ  Ń ³ ¢  śŻ· ³ ¢ ø ι  ¢ Ńˆ Ä ¬

 ňά ¬ ķΎ Ń΄ Ñ΅  ĶΡ ŗΌ Ô ĶŹ‗ ÑΎ  ŗΨ  ¢ ̄  ĶŶΌ  śŻΕ Ķǽ Ј Ķχ őΎ ¢ А
  śΓ   śŻ·  ╒ ³ ¢  ι ›Έ Ã Ä →Ū΅ ¢ ‹Έ ¢ ŃΆ  ŗǼ Ê ¬ Ķſ ¡
  Łŷźţˆ ¢  ̄  Ä ¢ ĸŶ  ŁŷźΌ  ŗǼ ̄   Ä ¢ Þ›ω ŚΌ  ι œǼ
  ι  Ķƒ ĶǼ  ĶΎ ¬  ° ĶΡ  ̄  Ä ¬ Зƒ ¢  ŗ΅ Â ¢ ›Ό  śƒ  ĶǼ  Í ° ĶΡ ĸŶ
 ª Ń˙ ›Ό  śƒ  Ķ  Ń΅ ›ω À ĶŶůΰˆ ¢  ĶΞˆ ¢ ¿ ŗ·  Ń Ã ĶŸǼ

  ± ŗδũΈ  ĶΞˆ ¢  śˆ  ª Ń˙  

 
 

 

  ĶΎ ø ι Ķƒ ŗΌ Śⁿ Ç Ä Þ śŻΛ΅  ¿ ŗδ ¢ ̄  ¬ Þ śŻΛ΅  ° ĶΡ  Ń ÑŴǼ Śũά ¢
  śŷΚ  ╒ ŇǼ Þ ι  Ķƒ ŗΌ  ŃǺ ¢ Ä Е· Ķˆ Ã ĶŸǼ  ι  Ķƒ ĶǼ  ĶΎ ¬
 ³ ¢ Ñ΅  Ķƒ  śΏ  ĶǼ  ¢ ° ĶΡ  Ń Ã ĶŸ΅ Þ ι Ѓ ĶǼ  ŗΌ Ê ̄  ┴ſ  ŗųΉ ¢  śˆ
  ŗǼ Śⁿ ›Έ  ĶŷǼ ŗά ŖΎ ŗ₤ ¡ ø ι ̄   ĶŢŵΈ  ŃǺ ¢ Ä ŏδˆ  śˆ
 ŖΎ ŗΫ ø ι  ĶŢųˆ   ŗΌ ›ω  ¢ ̄  ŗΧ Śⁿ Ç Ä  Ķ₣  ĶźΆ  ĶŹ΅ ̄   śŪų·

Ύ Ń΄ ķΎ Ń΄Þ ι  śŪų·  ŗǼ ›Έ  ĶŷǼ ŗά Ñźˇ ̄  Ä Ľŷ  ̄  ĶΟ Ńˆ  ķ
 Ñ΅  ι Â ĶΈ ŗΫ ¢  ĶΟìêêê Â ĶΊ ¬ ĶŶˆ  ĶΟ  ĶźũŶˆ А œǼ  śΓ  őƒ  

 Ј ŗ΅  ̄  Ä ¢ ›Ό ̄  Дŵǽ ›Ώ ĶŷǼ ŗά ª Ń˙ Śˆ ¢  ŃΆ ¢øŖΎ Ń΅
 ›ω  ŗųΉ ¢ ›Ό Ã ĶΎ ńſ  ńΆ  ŗǼ Þ ЙΆ Ј Ķŷſ ДźΉ ÑΎ  ↓ˇ ¢ ̄  ľźŧ¯

  ŗΨ  ĶźΆ  ĶŹųΎ ¬ìêêê  Ķź΅  ŗΨ őƒ ìêêï  ĶΎ ìêëê ³ ¢ Śⁿ őƒ  
›Ό  śŢųˆ  ¢ Ń΅ ›ω  ĶźŸΈ œǼ  śΓ   ŗ΅  ĶŢŷǼ А ňά ¬  śŻ· ³ ¢ ø

 Þ ι  ĶźũŶˆ Ê ̄  ĶŶΌ  ŗǼ ÑΎ Ñ΅  ╓ ›Ό Ķǽ  śˆ   ̄  ĶΟ Ńˆ ŔΌ
 ø›· ĶΞΉ Â ¢ ŀΉ ¤ ¡  śˆ   śŲ∆ Ń˙ ľźŧ¯  ĶΟ  ĶźũŶˆ ³ ¢  

  
    śŲ∆ Ń˙  śŻΉ  Í ̄  ĶŶΌ  ŗǼ Ñ΅  ι ÑΎ ¥ Ķſ Ê Ńˆ Ä ¬

  śΉ  ¢ Ń ŕųź·  śŻ∆ Ķŷſ  ĶŹǽ ¢ Śⁿ  ̄  Ä ¢  ŗ΅  Â ¢ Þ›ŵǽ  ŗΨ Ç Ä ›Ό
 Þ ś₣  śŲ∆ Ń˙  ╒ śΉ  Ń΅  ̄  ŗαˆ ¢ ŃǺ ¢ Ä ĹΆ ¢ ↑Έ Ń  Í ̄  ĶŶΌ  ŗǼ

ˆ ķΎ Ń΄ ķΎ Ń΄  ŗ΅ Â ¢ ňΫ ĶΞźΊ ¬ ¢ ø ι  ĶźΆ  ĶΎ ¬  Ń΅ Ĺ ĶŶ
 Þ ś₣  ι ̄  À ŗΦ Ћ ¥ Ä ĶŹų· Śⁿ ¢ Ñ΅  śũΚǼ ›Έ Ã ŗ΄ ύ˜

 ‹Ί ¬ ¢  ¢ ̄  ŗΧ  śΉ  Ã ŗŹΉ ¢  
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  ŃŹ΅ ŗΧ ›Έ ÑźǼ ¢ ̄   ŃΌ  ╒ ňά ¬  Í ̄  ŗΧ Þ ι  Ķź΅
Ό  Í ńſ  Í ńſ  ̄  Ä ¢   ś₣  śƒ  ŗΌ £ κ Ķƒ Þ ś₣  śƒ  ŗ

  ╒  Ń΅ ‹ţŷźΈ  ŗųŷǼ  ś₣  śƒ  ŗΌ Śⁿ  śˇ  ύǼ
  ĶΟ І Ķ  ╒ Â ¢ Ś₣ Ѓ ŗΌ ´ ̄  Ķſ ķǼ ø Ķ₣  Ķƒ ĶǼ  ĶŹ΅ ̄
  ĶŢŵΈ І Ķ Śⁿ  ŗ΅ Ã Ä ̄  ŗΫ ĶǼ  ̄  Ä ¢  Ķ₣  Ķƒ ŗΌ À ĶŶůΰˆ ¢
 ŕųź·  Ķ₣  Ķƒ ŗΌ À ĶŶůΰˆ ¢ Śⁿ  śŻ·  ╒ Śˇ Ń΅ ̄  Ä ¢  Ķ₣
 ¥ Ä Ńˆ  ŗǼ  ╒ œǼ  śΉ  ¢ Ń Ñ΅  ╓ ›ŹųΎ ¬ ¤ ¡

 ¢ Ç Ä Þ ś₣ Ĺ ĶŶˆ ›Έ Ã ŗδǼ ¢ ̄  Ś₧ˆ ňΫ ĶΞźΊ ¬
 ¢ ŃΆ  ̄  ŁΉ ¢ ¨ ¡ ŔΌ ø›Ό  ╖ ŗΌ  ›Ό  śŢΕ Ķǽ  ĶΉ ĶǼ  ŁΉÔ

 œǼ  śΓ  őΉ ŗΊ ¬ ¡ Ã ĶŸǼ Ñ΅  ι ÑΎ Ô  ĶŹ‗  ¢ ↨Έ ŕųź·
 ĹΆ ¢ ↑Έ Ń Þ ι ¥ ̄  Ä Ń˘ А  śΉ  ĶΊ ńſ  ŗ΅  Ķ℅ˆ ŗά Ä
  ŗ΅ Â ¢ Þ›Ό ŖΎ ≡ǽ Ê ̄  ĶŶΌ А  śΉ  Ń΅ Ç ŃŴŢˆ І Ķ  ŗǼ
  Ń  śΉ  ┴  Í ńſ ŔΌ Ś₧ƒ  śŻΕ Ķǽ  ĶŷŹ΅ ̄  ›ŶΌ Śⁿ

ˇ  ╒ Śˇ Ń΅ ›Ό  śŢųˆ Ń΅ À ĶŶůΰˆ ¢ Śⁿ ›Έ  →ź
 ø ι  ĶŢųˆ œΈ  κ  ŗųˆ ¢  ̄  Ä ¢  

  
   ³ ¢  ŃΆ ¢ Þ ι À ¢ ŗˆ  ĶΟ Śŵэ őƒ Ã ĶŸǼ

  ι ŚΌ  ĶΉ Ń΅ ³ ĶΟ Ä  ̄  Ä ¢  ι  ĶΉ Ń΅ ³ ĶΟ Ä  ŗ΅ ňά ¬
  ι  ĶŢųˆ  ŗΌ ³ ĶΟ Ä  ĶΟ Śˇ Ń΅ ÑΉ  ↨ŰΦ  ╒ Śŵэ  ŗΨ
 Śⁿ Ј ŗ΅ ø ι  ĶŢųˆ  ŗΌ ³ ĶΟ Ä  ĶΟ Ã ŗΆ ŗδΊ ¬ ¢ ÑΉ  ̄  Ä ¢
 ŚŹųΈ ŗŸǽ  Ķŷ ¢ ›Έ Ã ŗγůΈ ľźŧ¯  ŃΆ ¢ ňά ¬
  ╒ Śˇ Ń΅  ̄  Ä ¢ ¿ ŗδΊ ¬ ¢  ŗΨ  ι  ĶŢΌ Ķǽ  ĶΉ Ń΅ ³ ĶΟ Ä
 Â ¬ Ķšƒ ¢  ĶΟ Śŵэ Ñ΅  ι őźˇ Ä ¡  śŻ·  ╒ ³ ĶΟ Ä

 ŕⁿ Ä  
 

 
 

 Ê ̄  ĶŶΌ  śŻ·  ╒ ³ ¢ ø śΏ  ĶǼ  ĶΎ ĶΊ ńſ  śˆ  Ã ŗ΄ Ń˙
 őƒ Śⁿ ¢ ›ŶΌ ø śŻΕ Ķǽ І ŗΌ ДźΉ ÑΎ ↓ˇ ¢ ̄  őΎ ¢
 ŘŦ΅ ø ι Ј Ķ œΈ ›ω Ё ĶźΈ  ĶΟ Ê ̄  ŗΧ ›Έ ³ ¢
 Á ĶΟ  ŗǼ ›Ό ›Έ Ã ŗδǼ ¢ ̄  ĺΉ ύ  śΉ  ¢ Ń  Í ̄  ĶŶΌ

›ω Œŷ΅ ̄  Ä Â ĶΉ Þ›Ό  śŻ΅ ℮źſ ŘŦ΅ ›Ό  ι ̄   Ń΅ 
 ľźŧ¯  ̄  ĶΟ Ńˆ ÑΎ ̄  ŀŷź΅   ĶΎ ŖΎ ̄  ĶΟ Ńˆ ÑźǼ ¢ ̄  ø›Ό
  Ä ¢ ŖΎ Ń΅  ŅΏ ĶΉ ̄ ̄ ¢ ˇĶΈ  ŗųΉ ¢  Ń΅  Í ¬ Ś ڈ    Ń  śŶˆ
 ŕⁿ Ä ø ι  ĶΌ ̄  Ķ ŗΌ ›ω Ç Ä ŕųź·  śŻΕ Ķǽ  ĶΉ ύǽ ̄
 Þ›Ό ›Ώ ĶŷǼ ŗά Ê Ń А Śŵэ ŗǼ ›Έ Ã ŗδǼ ¢ ̄
 А  ̄  ĶΟ Ńˆ ÑźǼ ¢ ̄   ĶΎ Ã ŗΌ А  ̄  ĶΟ Ńˆ ÑΎ  ̄  ŀŷź΅  ι Ķǽ

Â ¢ ÞÃ ŗΌ Ķſ ŔΏ ĶǺ őΎ ¢  śŻ·  ╒  śΉ  Ń΅  ¢ ̄  ŗΧ  ŗ΅    ŁΉÔ
  ╒ ŚΊ ¬ Ä ¢ ĹŦŪΫ őΎ ¢  ̄  Ä ¢  śŻΕ Ķǽ  ĶΉ ŗΌ  ĶŷǼ ŗά
  ╓ ŖΎ Ń΅ ›ω ÑΎ  ŃΆ ¢  śŻΕ Ķǽ  ĶΉ ĶǼ  Ķź΅  ¢ ŀź  ŗ΅ Â ¢ ¬ ŗΫ ¢
 ŚΌ ̄   ŗΌ ¥ Ķſ  ŗǼ А Śˇ Ń΅  Ń  ̄  ŗ˙ ĹŦŪΫ  ŗΨ
 ŚΌ ̄   ŗΌ ¥ Ķſ  ŗǼ А  śŷ∆ ¬  κ  ŗ΅ Ã ŗΫ Ķũ΅ Þ ι
  ι  ĶŢųźˇ Ä ¡ А  śΉ  ĶΊ ńſ Â ¬ Ķšƒ ¢  ĶΟ Śˇ Ń΅ Þ ι

Ǻ  ŗǼ  ĶΟ Śŵэ  ńΆ  ŗǼ ›Έ ³ ¢  ι ŕŪδŶˆ ¢ Ń
  ι ¥ ̄  Ä Ń˘ А  śΉ  Ń΅ őź₤ ŗ΅ ³ ¢ ›Ό Ã ĶΎ ńſ
 Þ›Έ ŕˇ ŗδſ Ê ↓ˆ ڈ Ê ńſ  ńΆ Ê ńſ  śˆ  ķˆ
  ╔ ŚΌ ŗ΅ ŚŵΌ ¬ Śⁿ ¢ ø ι ŚΌ ̄   ŗΌ ›Έ Ѓ ̄  ŗΧ ¡
 Ã ŗδ₣ Ķˆ  Í Ńˆ Ä ¬  ̄  Ä ¢ Ћ  Í ŗ· Ķˆ Śⁿ ¢ ø śŻΜź·
 ĹźŤźǾ  А  ڈ ̄  ŗΦ Śŵэ ÑźǼ ¢ ̄  Ñ΅ А  Ķǽ Ńǽ  śΉ

 ›Ÿ΅ ø  ι Ñź· ¢ ŗά ¬ Ç Ä ø ι  ĶŢŹ΅ ̄  
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  ╒ Â ¢  ι Дź· Śŵэ  śũΫ ¢  ŗǼ  ̄  ĶΟ Ńˆ ÑźǼ ¢ ̄   ŗΨ ›Ÿ΅
 ŇγźŷΏ Ķ ›Ÿ΅  śˆ  őŷźſ  ŗˇ Ä ø ι ДΎ ¬ ›ω  śũΚ

ø›Ό  ι ̄  œǽ  śˆ  ŇγźŷΏ Ķ Śˆ ¢  ŗΨ ›Ό  śΏ  ŗΌ Śŵэ 
 Ç ¬ ĶΎ ± ŔΌ ›Έ ³ ¢  ι Śųǽ ¡  ŗΨ ¥ Ķſ А Ç ↨˝ Ä Ê ̄  ŗǽ
 ÑźǼ ¢ ̄   ŗǼ Ñ΅  ι Ô ĶŹ‗  ¢ ↨Έ ø›Ό  śŢΕ Ķǽ  ĶΉ ĶǼ ›ω
 ¥ ̄  Ä Ń˘ А  śΉ  Ń΅ ĹţŹΆ  ↕  ŗ΅ Â ¢ ›Ό ³ ڈ ̄  ŗΦ Śŵэ
  ŗ΅ Â ¢ ø śŻΕ Ķǽ ЗŵΈ Śⁿ ŚΈ ĶΉ ŗΩ ¡ Þ  ĶŢŢΏ ¢ ŗˆ  ŗ΅ Â ¢  ι
  śŷŵΈ Śⁿ  ≡ˆ ̄  ŗũά ̄  Þ śŻΕ Ķǽ  śŷŵΈ Śⁿ ŕΊ ¬ Ķˆ

Ųά Ń˙ ľźŧ¯ Ç Ä Ś₧ƒ Þ›ŻΌ Ķǽ А Ã Ä ≡ǽ Â ¢  śˆ  Ñ
  śΉ  Ń΅  ̄  ĶΊ ŀˆ ›Έ Śŵэ  ŗΨ ›ω ›Ό  śŢųˆ È ńſ » Ń˙

 ø›Ό ›ω ³ ڈ ̄  ŗΦ Еˆ Ê ↓ųź· ¢ ›Έ Ĺ· ĶǾ А  
  

   ňˇ ŗ΅  śΉ   ↓ũγΈ  ̄  Ä Ķ  Í ̄  ĶŶΌ ›Έ ŚŵΌ ¬
 Ê ̄  ĶΞźΊ ¬ ¢ А  ڈ ̄  ŗΦ ¥ ŗά ¬ Ä ŚŵΌ ¬ ÞЈ ύſ ŒŷţźΈ Þ А
  śŵφ ø›Ό ̄  Śⁿ ¨ ¢ ̄  ŗˆ  ĶŶŪˆ Þ ι ̄  ›Έ ³ ¢  ¬ ŗǿ

΅ ĶΊ ńſ  śˆ  ³ ¬  Ń  Ķ₣ ĺŷźˆ Ń ³ ¬ Ňδѓ  Ń
 А ŕˇ ŗδſ Ê ↓ˆ ڈ А Ã Ķϊ Śⁿ  Ń Þ ĶŷΎ ¬  Ń΅ ĺŷźˆ Ń
  Í ̄  ĶŶΌ  ø ι ›ω Ê ŃΊ ŀˆ ›Έ  ŃŸˇ ŚŵΌ ¬ Ĺ· ĶǾ
 ŚŵΌ ¬ Śⁿ  ¬ ŗǼ Ä Ķſ  ╒ ³ ĶΎ Ń  ╒ Ћ Ê →ŷΈ ÑźŷΉ ĶΈ
 ŚŵΌ ¬ ŚŶŹѓ Þ ŗΌ ŚŵΌ ¬  Ńƒ ¢ Þ ŗΌ ŚŵΌ ¬ ЗŪ΅ ¬ Ç Ä  ι Ķǽ

 Þ ŗΌ ŚŵΌ ¬ Ё ̄  ŗΧ Þ ŗΌ  
 

 

  ± Ä ̄  ŃΌ ø ι ›ω Ê ̄  ĶΊ ŀˆ őƒ Śⁿ ¢ Ĺ· ĶǾ А Ã ĶΌ Ä
 ¤ ¡ ø ι Ĺ· ĶǾ  Ķź΅  śŻŹųΎ ¬  ̄  Ä ¢  śŻΊ ń ›Έ Ã Ä ̄  ĶŠǿ ¢

 А  ŃǺ ¢ Ä  śŢŵǽ  ╒ ³ ¢  ŗΨ ›ω Ј ύšˆ Śŵэ ķǼ
 Ñ΅ Ã ŗΌ  ĶŢŸ΅ őƒ Ã Ķϊ  ŗΨ ›Έ ø ι  ŀŷſ Ј ύšˆ Śⁿ
 ›Έ Â ¬ Ã Ķϊ ›Ό  śŢΕ ̄  ›Έ  ŗδŷΎ Ä ¢ ⅜ ̄  ĶΉ  ŗǼ ¿ ŗ· ŔΌ
  śţŷŹΆ  śΊ  ¬ ¡ ÞĺŷΈ Ňδſ ÞĺŷΈ ³ ¬ Śŵэ  ̄  Ķſ ‹ƒ Ä ¬

  ŗǼ  ŗΨ ø ι ДΌ ̄  Ѓ ĶǼ  ̄  Ä ¢ Ѓ ¡  śŻ·  ╒  śŻΛ΅ Ђ Ј ¡ Ê Ä
 Śũά ¢ ›ω Á ŗŵůΈ  ι  Ķź΅ øЂ øЈ ¡øÊ ÄøÊ Ä  ĶΎ
 Ã Ķϊ  ╒ Ћ Д ↓ˇ ¢ ̄  £ ¢ ø ι Ѓ ĶǼ ›Έ Ã ŗŸŴǼ
 Œ· ¢ Ã Ķϊ  ╒ Â ¢ Þ›ω Á ŗŵůΈ ›ω Ñ΅  ι Ѓ ĶǼ
 Ś₧΅ Ś₧΅  ŗΨ ›Έ  ŗδŷΎ Ä ¢ ⅜ ̄  ĶΉ ŕųź· øБ ŗΌ  Ķ℅ˆ ŗά Ä

  ι Ѓ ĶǼ...ЕŷŹΆ А Ĺ΄ Ä...  
  

   ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¢ ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¢ ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¢ ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¢"""" ŕƒ Ķŷˆ Ê Ńˇ ŕƒ Ķŷˆ Ê Ńˇ ŕƒ Ķŷˆ Ê Ńˇ ŕƒ Ķŷˆ Ê Ńˇ
ŚũδſŚũδſŚũδſŚũδſ:":":":"ŔΏ ĶǺ  ø ĶΟ ¤ ¡  ĶźΆ  ŗΌ   

  
  Ê ̄  ĶūΫ ¢ ŕΎ ŀ· ¢ À ύǼ Ê ŃˇÊ ̄  ĶūΫ ¢ ŕΎ ŀ· ¢ À ύǼ Ê ŃˇÊ ̄  ĶūΫ ¢ ŕΎ ŀ· ¢ À ύǼ Ê ŃˇÊ ̄  ĶūΫ ¢ ŕΎ ŀ· ¢ À ύǼ Ê Ńˇ : : : : ÑΎ ŔΌ  ŗΨ 

 ŚŵΌ ¬ ЗŪ΅ ¬ Ç Ä  ι Ķǽ Ñ΅ ›Ό  śŢΕ Ķǽ  ĶŷΎ ¬ Ô ĶŹ‗
 ŚŵΌ ¬  Í ̄  Ķˆ  Ĺυ  ĶΎ  ŗΌ Á ̄  ŗΧø ╒ø ̄  ¡ Þ ŗΌ Ĺź΅ Ķˆ
 ø ι ĺųŷˆ ő ĶΎ Ä Ã ĶΌ Ä Ã ŗΌ  →źŪ΅ ¢  Í Ńˆ Ä ¬  ╒
  øŖΎ Ń΅ œǾ  ŗ΅ ³ ¢  ι ĺųŷˆ Ђ ĶΎ Ä ↓ˇ ¢ ̄  ÑΎ
  śŻ΅ Śⁿ ³ ĶΎ Ń œΟ ŗ· Śϊ  śΉ  Ћ Ê →ŷΈ  Í ̄  ĶŶΌ

Ό  ŗ΅ Ã ŗ· ¢ ŗˆ Ã ŗΫ Ä ¬ Â ¢ Ñ΅ ›Ό  śŢΕ Ķǽ ŔΌ ø›  
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  śΏ  ĶǼ  Ķź΅ śˆ  ŒŷΊ ڈ ľźŧ¯...ЕŷŹΆ А Ĺ΄ Ä...  
  

   ÞÃ ŗΌ  Ķƒ Ń΅ ŔŢǿ ›Έ  ŃųŸ΅  ̄  Ä ¢ ¥ Ķſ őΎ ¢
 ╒ ¦ ̄  ŗΧ ̄  А  ̄  ĶΟ Ńˆ ŐΦ ĶŭΈ òð ›Έ ÃÔ ĶΡ  ŀūδ 

 Śⁿ ŕΏ κ Þ›Ό  ╖  ńΆ À ŗΧ ø ι  ĶźΆ  ĶΎ ¬  Ń΅ Â Ń΅ Śŵэ
 ÑŴǼ Ĺυ Ñ΅  ╓ ›ŹųΎ ¬ ¤ ¡ ŕųź· Þ ι ЙΆ Œ·
  Ä ¢ ø›Ό ›ω Śⁿ  ̄  Ķƒ Þ›Ό ›ω Śⁿ À ŗΧ  ›Έ ÃÔ ĶΡ
 Ј Ķ‘ ø ι ›ω ŚΌ À ¢ ŗˆ  ĶΟ  śΉ  ĶǼ Śŵэ  śŻ· ³ ¢ ̄
  ŗųˆ ¢  Ń ø ĶźΆ  ŗΌ ŔŢǿ  ╖ Œ·  ̄  Ķſ őΎ ¢  ι Śⁿ ÑΎ

 Â ŗ΅  śŷŢ΅ Ñ΅  ι  ŗΨ ¦ ̄  ŗίΎ ̄  Ç Ä ø ι  κ ¢ Ä  śŷŹųΎ ¬
  ŗΨ őΎ ¢ ø›ω ÑŢ Þ›ω Ñ΅  ι ДŵΈ ŕųź· ø ╖ Œ·
 Д℅ˆ ¢ Œ· ¢ А Ã ŗδǼ ¢ ̄  Œ· ¢ø Œ· ¢ Ñ΅  ι Śⁿ ÑΎ
  ̄  Ķυ ŕųź· ø ι ›ω Śˆ őΎ ¢ ÑŴǼ ķˆ ø ι
  ĶΟ ÑźǼ ¢ ̄  ³ ¢ ›ΈÞ ι Д℅ˆ ¢ ŚΌ Ä  ŗΨ А ÑźǼ ¢ ̄
  ńŹΆ ¢ À ŗΧ Þ ĶΎ ¬ ¦ ĶΟ ̄  Ķƒ ЙΆ Śŵэ ÞÃ ŗΌ  κ ¢ Ä  śŷΕ ̄

 ╖ ¦ ̄  ŗΧ ̄  ŕųź· ø ι ›ω  κ ¢ Ä śŷŹųΎ ¬ Ј ŗ΅ Þ
  ̄  Ä ¢  ĶźΆ ŗΌ ŕŪδų  ↓ųź· ¢ ›Έ Ô ĶΡ  śŷƒ ¢ Ñ΅  ι  ŗΨ ›Έ

 ŕųź· øőƒ  ╓ ¡ Б ι ̄  ¦ ̄  ŗΧ ̄' Д℅ˆ ¢ ŗΰˆ Ä '
 œţǼ  ĶźũŶˆ ÑΎ  ŗΨ  ι ŏŵŢŨΈ Ј Ķ‘ ›Έ  ̄  ĶΌ ŗά Ä
 Ћ  ŅΎ ¢ ÞŚũδ· Ķ  ŃǺ ¢ Ä  ̄  ĶΟ Ńˆ Ñ΅ ›Ό  śŢΕ Ķǽ ŔΌ  ̄  Ä ¢  ι

  őź₤  ŗ΅ Śũδ· Ķ  ̄  Ä Ķ ÞŚũδ· Ķ  

 śΏ  Ķŷſ śˆ ø śΏ  ¢ Ń΅  ĶźŸΈ  ŗ΅  ĶŢŷǼ  ╒ Ń΅  ŗΆ κ  ŗ΅ ³ ¢ Þ
 ›Έ ³ ¢  ĶΠźŵΈ  ĶΟ ¤ ¡ ¿ ŗδŸˆ  ĶΟ Ã ŗΆ ŗ· ŔΌ ›Έ ³ ¢
 ÑΎ Ñ΅ ›Ό  śŢŹťŶˆ ŔΌ ø ι ›ω   śΏ  ¢ ̄   Ä ¬ ›Ÿ΅
 œźˇ …Ύ Ń Þ›Ό Â ┴Ί ŀſ ÞÊ ŗⁿ ŗΫ ¢ Њ ĶΟ Ћ Ê →ŷΈ
  ŗΨ Þ ι Ћ ŗ·  ĶΎ ŁΏ ¡ őΎ ¢ Śⁿ А  ̄  ĶΟ Ńˆ  ̄  Ä ¢ Þ›Ό Śⁿ
  ╒ ŕˇ ̄  ¬ ³ ¢ Þ ŐΦ ĶŭΈ  ╒ Ћ ŗ·  ĶΎ ŁΏ ¡ ³ ¢

Έ   ĶŢŷǼ А ňά ¬ ³ ¢  ŗΨ  ŖΎ ≡ǽ  Ä ¬ Ŕ΅ śˆ  Ŕ΅ ŐΦ Ķŭ
  ŖΎ ŀΎ ¬ Ä ¬ ÑΎ ÞŚŵэ Ê Ńˆ Ä ¬ ̄   Ä ¢ І Ķ őΎ ¢ ŖΎ ŀΎ ¬  ŗ΅
 ľźŧ¯ ŕˇ ̄  ¬ ÑΎ  ĶΟ  ̄  ĶΟ Ńˆ Ñ΅  ╓ ›ŹťŶˆ ŔΌ  ŗΨ
 ŔΌ  ŗΨ  ĶΠΎ  Ń΅ œź ø ι ŕˇ ̄  ¬  ĶΟ  ĶŢŷǼ ›Έ Ã ŗγůΈ
 ›ω ›Έ ŐǾ  ╒  ĶŢŷǼ ŕˇ ̄  ¬ ÑΎ  ╓ ›ŹťŶˆ

 ø ι ›ω ›Έ ňų  ╒ ³ ¢ Þ ι  

  ˆ  ╒ Ã Ä ŀŠˆ ›ŹΉ ¢ ¥ Ķſ З ¢ ›Έ ⅜ Ķ
                                                                                     øÃ ŗΌ  Ķƒ Ń΅ ŔŢǿ  ŗ΅

" ŀˇ ŔŢǿ"  
 

SHRI JAYANT KUMAR 

MALHOUTRA (Uttar Pradesh): The two 

subjects which we are discussing are 

probably the most important problems which 

this country is facing. As far as power 

situation in India is concerned, basically there 

are three problems. The first one is the 

inability of the Government to take decisions. 

At the moment there is surplus of capacity all 

over the world to produce hardware and costs 

have come down. In fact, from experience I 

can say that the smaller units between one 

and five megawatts which used to cost over a 

crore and a half per megawatt, can be 

installed for 50 lakhs a megawatts. The 

generation cost of these units is less than 

three rupees, and the 

SABHA] 
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Government charges between four and five. 

One is unable to understand why the 

Government is not able to take a decision in 

expanding the power capacity, specially when 

enough resources arc also available. There are 

investors both Indian and overseas, but 

somehow the Govcrn-. mem lacks the ability 

to take quick decisions. 

The second problems, which is a very 

.crucial problem, is that of gross misman-

agement of this sector, corruption in this 

sector. Transmission and distribution losses 

happen because of the above two factors. I 

would like to given an example of UP. In fact, 

through you, I would like to tell the hon. 

Minister that I was looking tor a parellel for 

U.P. and now I find that Delhi is a close 

second. Uttar Pradesh has an installed capacity 

of 6,200 megawatts and generates no more 

than 1900 megawatts. And it has very high 

transmission and distribution losses. I can say 

with some personal experience, because I 

involved myself in trying to solve this 

problems, in fact, I involved one of the leading 

private companies which are very efficiently 

managed, I convinced them to come and give 

free advice to the Government of Uttar 

Pradesh. The Government's representatives, 

Secretaries and the Chairman of the Board etc. 

told us that they did not have any money to 

repair the power generating units. They needed 

about Rs. 800 crores. But when we looked at 

their balance-sheet, we found that their 

receivables were over Rs. 3000 crores. These 

are problems that arc not new. Power is in a 

sellers market.' And when a product is in a 

sellers' market, you don't give unlimited credit. 

For instance, Sir, in Bombay, if you need one 

megawatt or two megawatts of power, they 

take in advance the average monthly billing. If 

you delay your bill by four days, they 

disconnect your power connection. It does not 

matter how important that industry is. 

Therefore, these problems do not happen 

.there. Yet, when we gave this advice to the 

Govern-ment of Uttar Pradesh and to their rep-

'esentatives, it did not make any sense to 

them. I am very sorry to say that this 

organisation in Maharashtra which is headed 

by a former Chairman of the Atomic Energy 

Commission, wrote to me saying that they 

wanted to opt out because even for giving free 

advice, even for receiving that free advice, 

they were asked to give them some 

consideration. Therefore, they opted out. I 

have that letter. He is a very honourable, very 

senior, very respected man, Dr. Sethna. Here 

we- have two problems. One is of 

mismanagement. In India we have excellent 

units existing, whether it is in Bombay or 

somewhere else. I was reading in one of the 

newspapers that the Vizag installation has a 

power load factor of 91 per cent. 

5 P.M. 

Therefore, why don't we use them as 

consultants to some of these companies, to 

some of the SEBs, where generation is so 

poor? I don't believe the ICICI and the IDBI 

are the right organisations to advise these 

companies. What you need is technically 

competent people who have experienced 

these problems to come and give advice. I am 

aware of an utility in America which manages 

about 48,000 MW.... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Mr. Malhoutra, would you 

please sit down? 

SHRI JAYANT KUMAR 
MALHOUTRA: Why, Sir? 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): I have to announce 

something. Hon. Members: I have to inform 

you that in the morning, it was decided in the 

Business Advisory Committee meeting that at 

5 p.m., all the Special Mentions would be 

taken up. Therefore, it is for the House to 

decide. 

SHRIMATI JAYANTHI NATARAJAN: 

Mr. Vice-Chairman, Sir, w have been 

requesting.... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Mrs. Jayanthi Natarajan, 

please sit down. Let us go one by one. Shri 

Pranab Mukherjee had raised his hand 

already. 
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SHRI PRANAB MUKHERJEE (West 

Bengal): Sir, I would like to draw the 

attention of the House to a point which, I 

think, you will decide, after taking the sense 

of the House. 

Today being the last working day, 
practically, we have to transact Legislative 
Business also. The Electricity Regulatory 
Commissions Bill is to be taken up, as it was 
decided in the meeting of the Business 
Advisory Committee. Two-and-a-half hours 
have been allotted foi this. A Supplementary 
List of Business is also being circulated to the 
Members. 

For this discussion, we gave two-and-a-

half hours. We have already taken three 

hours. The Minister is yet to give his reply to 

the discussion. Special Mentions are also 

there. 

Therefore, my most respectful submission to 

you, and through you, to my colleagues, would 

be this. There is a i commonality between this 

discussion and the Electricity Regulatory 

Commissions Bill which we are going to 

discuss. Some of the Members who still are to 

make their contribution to this discussion could 

participate in the discussion on the Bill and 

make their contribution. I would suggest that 

we could conclude this discussion under rule 

176, which is presently going on, and let the 

Minister give his reply. Thereafter, we can take 

up the Special Mentions. After that, we can 

take up the Legislative Business. If you agree 

and if my other colleagues agree, we can do it 

that way. 

SHRI JAYANT KUMAR 

MALHOUTRA : Sir, I will conclude my 

speech within two-three minutes. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): One minute, Malhoutraji. 

Shrimati Jayanthi Natarajan, please. 

SHRIMATI JAYANTHI NATARAJAN 

(Tamilnadu): Mr. Vice-Chairman, Sir, for the 

last two-three days, all the lady Members, 

cutting across party lines, have been trying to 

raise the issue relating to a very serious 

discrimination in the 

retirement age of airhostesses. It is a very 

serious Constitutional issue relating to 

women. There are two-three other issues also, 

important issues, relating to women, which 

we have been wanting to take up. Due to lack 

of time, we were unable to take it up. 

Sir, for the last two-three days, we have 

been requesting, all of us have been 

requesting, the hon. Chairman. We have been 

approaching the hon. Chairman. This issue 

was to be taken up yesterday. But then, 

because something else came up yesterday, 

the hon. Chairman said that we could raise it 

today as the first item. Unfortunately, 

however, this decision was taken, which we 

were unhappy with. It was decided that the 

Special Mentions would be taken up at 5 

p.m., because of the Finance Minister's reply. 

Despite our objections, it was decided that 

way. Therefore, we gave in. At that time, I 

made a specific request to the hon. Chairman 

that our issue relating to the retirement age of 

airhostesses should be taken up. All of us 

came here just to draw the attention of the 

House to this. It should be taken up now. I 

specifically said that this discussion should be 

kept pending. I said that at that time, Mem-

bers should not get up and say that the 

Special Mentions could be taken up later. 

Mr. Vice-Chairman, Sir, I would say, with 

great respect, this would be a very unfair 

treatment to us. Therefore, Sir, I am sure, my 

colleagues would agree with' me that this 

important issue relating to the retirement age of 

airhostesses should be taken up now because 

all of us have been waiting for the last three 

days. There are other important issues also. 
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SHRIMATI JAYANTHI NATARA-JAN: 
Sir, please let me speak. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Madam, just a minute. 
You have already made your point. 

SHRIMATI JAYANTHI NATARA-JAN: 
Sir, I am trying to say, if you do not mind, it 
is not zid. Prof. Vijay Kumar Malhotra is 
talking of zid. Nobody is standing on that. If 
we had stood on zid, we would have insisted 
on it in the morning. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): I know I was there. 

SHRIMATI JAYANTHI NATARA-JAN: 
Please let me say something. 

Yesterday itself I was supposed to leave 
the city. It is only because of this that I have 
stayed back. My flight is at 6-30 p.m. So, we 
should be allowed to take it up. 

SHRI PRANAB MUKHERJEE: It has to 
be taken up now. 

THE MINISTER OF POWER CSHRI R. 
KUMARAMANGALAM): Mr. Vice-
Chairman, Sir, if I may be permitted to speak, 
I do believe that the lady members have been 
pressing for this 

issue for quite some time. I think they should 
be given the first opportunity. Let them make 
the Special Mention. We will take the 
suggestion of Pranabda. The moment they 
finish the Special Mention, we will close the 
discussion on this. I will give my reply. We 
can take up the Electricity Bill. 

SHRI JAYANT KUMAR 

MALHOUTRA: Sir, may I be allowed to 

speak? 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Yes, you will be allowed 

to speak. 

SHRI DIPANKAR MUKHERJEE (West 

Bengal): Sir, will you allow me to speak? 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): You will also be allowed 

to speak. 

SHRI DIPANKAR MUKHERJEE: It is 

not a question of allowing me to speak. 

I am a little pained to see this about the bill 

which we are going to discuss, the Bill on the 

Electricity Regulatory Commission. A lot of 

blaring publicity was being given to it as a 

reformative Bill for the electricity sector. Can 

you take it so lightly and say that we will 

combine it with this? ...(Interruptions).. This 

is a serious thing. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): That is a separate thing. 

SHRI DIPANKAR MUKHERJEE: It 

should be taken seriously. 

...(Interruptions).. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Just a minute. We have 

not yet concluded the Short Duration 

Discussion. Other Members are there still to 

speak. In the Committee meeting we have 

decided that Special Mentions would be 

taken at five o'clock. Earlier the Finance 

Minister was to give his reply. So, there was 

urgency for that. So, this was kept at five 

o'clock. 

Now, let us take up Special Mentions. 
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SHRI JAYANT KUMAR 
MALHOUTRA: Let me finish this. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): There are other persons 
also who will speak on this. You wait for 
some time. 

SHRI MD. SALIM: She has to catch a 
plane. 

SHRIMATI JAYANTHI 
NATARAJAN: How long will he take? 

SHRI JAYANT KUMAR 
MALHOUTRA: Give me three minutes. 

SHRI MD. SALIM: So, after he finishes  
we' can lane up special Mentions. 

SHRIMATI JAYANTHI 
NATARAJAN: He is taking only three 
minutes. I don't mind waiting. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): That is all. 

SHRI JAYANT KUMAR 

MALHOUTRA: There is a utility in the 

United States, which generates 48,000 MW of 

power, and the average age of the plant is 

over 30 hours. By better maintenance, by 

good maintenance and by innovative 

replacement of parts, they are able to generate 

over 90 per cent of the load capacity. Our 

plants are old, but they are not that old. It is 

only the lack of maintenance which has led to 

the situation that we are facing in this country. 

These consultants are available in Bombay. I 

think using them will be in the interest of the 

country. I think the hon. Minister and the 

Government will lack moral authority unless 

they are able to improve the situation in 

Delhi. I agree it is a State subject. But unless 

they are able to show that they are able to 

manage better in Delhi, I think the States are 

not going to listen to them. 

Because of shortage of time I would just 

like to say something on this issue of drastic 

steps. Indonesia is a sick man of South-East 

Asiu. We know that. They have had problems 

of corruption. They have had all kinds of 

problems. I know that about ten years ago 

their customs 

leakage was such that they were not getting 

much revenue on account of customs duty. 

So, they asked their customs officers to stay 

at home. They got a whole new team of 

people from abroad, put them at various ports 

and their collections went up seven times. If 

Indonesia can take such steps, why can't we 

just say that we are going to try this and that 

to correct the whole thing. Unless we are able 

to do quickly, we are not going anywhere. 

The new plants will take about three to four 

years. Therefore, improvemen' in the 

management and reduction of thefts and 

improvement in the distribution can be done 

more quickly. 

Sir, I wanted to speak on the subject of 

water, but in view of the paucity of time, I 

won't say anything more. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Now, we go over to-
Special Mentions. Shrimati Jayanthi 
Natarajan. 

SPECIAL MENTIONS 

Discrimination against Air Hostesses 

SHRIMATI JAYANTHI 

NATARAJAN (Tamil Nadu): Sir, I would 

like to thank you and the House for allowing 

me to take up this important issue. It is a very 

serious issue. Air Hostesses, who are working 

for Air India, are subjected to the most severe 

discrimination, which no right-thinking 

citizen in any civilised society will allow to 

take place. For some time, there was a rule 

that the Air Hostesses, who reach the age of 

40 years were immediately retired for some 

archaic notion, which I do not think would be 

even appropriate to mention in the House. For 

example, it was felt their usefulness was at an 

end when they reached the age of 40 years. 

There is a long history. This was challenged 

in the court and was agitated at several fora. 

Several Members of Parliament approached 

various Prime Ministers. Finally it was agreed 

that the letter   and   spirit   of  the   

Constitution, 


